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ORDER(ORAL)

By Justice M.AEhan, Vice-Chainnan(J);

Nobody appeared on behalf of applicant. Learned counsel for the respondents has

produced a copy of the Hon'ble High Comt order dated 22.8.2005 in \VP ( C ) No.

13297/2005 whereby the applicant was granted leave to move an application for

modification/review of the order of the Tribunal in accoi'dance with law and till then the

said application is decided by the Tribunal, contempt proceedings, if any, shall be kept in

abevance. Tne Writ Petition stands dianoaad of. T.eamed counsel for the resnondents ha.s



stated that the review application has since been filed on 2.8.2005. In view of the order

of the High Court, v/e do not consider it proper to continue p the contempt proceedings

any further. We dismiss tlie contempt proceeding and discharge the notice but allow tlie

applicant to move an application file proceedings afresh in accordance with law, if

necessary, after the disposal of the Review Application.
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